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ENTRAL ADMINISTRATIVE TRIBUNAL 
JAIPUR BENCH, JAIPUR 

Date of Decision : 18-2·2003 

R.A. 02 200~ with M .. A. 48/0~~in O.A .. 412/02 

_U=--cn=io=n=-=-o:i=-=Ir=1d=i=a'--'&=-O=--cr=-=s=-=-.----~= Applicant( s) 

Ivir.R.G . .;ru ta Advocate for the applicant(s) 

Ve sus 

Ms. Pooia Kulshrestha Respondents 

---~----------: Advocate for the respondents 

HON'B E MR. G.C. SRIVASTAVA : MEl\IIBER (A) 

HON'B E M·Re. Me Le CHAUHAN . : MEMBER (J) 

2. 

3. 

4. 

W ether Reporters of Local papers may be allowed to see the 
ju ~ent? 

To be referred to the Reporter or not ? 

· W ether their lordships wish to see the fair copy of the judgment ? 

W ether it needs to be circulated to other Benches of the Tribunal ? 
\. - / 



1. The Union o India, through 
The General _anager 
W esterri Rai way, Churchgate 

IVlumbai 

·2· . . 

I 

i 2. . The Divisi01 al Railway lviar;u~.ger 
Western Ra'lway, Ajm·er Division 

Ajmer. · 

3. -The Chief iedical Superintend~nt 
·1way, Ajmer Division 

Ajmer. 

· Advocate: Nlr. 

Versus 

1V1iss Pooja Kuh;_ restha 
D/o. Shri M.K. ulshrestha 
Resident of Raih ay Bunglow No. 1344-B, 

Bea war Road, A mer. 

Orig. Respondents/ Applicants 
/ 

Orig. Applicant/Respondent. 

ORDER' 

· R.A. 02/2003 ~rith NI.A. 48/203 fu. O.A. 412/02 

-· 

Date: 18 /2/2003 

1\1.ember (A) 
· Hon;ble Nlr. G.C. Srivastava 

This RA has been mo".ed by the original respondents in OA 412/02 decided 

by this Tribun·.l on 20th Nov. 2002 praying for reviewing the order passecl in the 

aforesaid OA. The main ground taken in the R.A is that w.e.f. 1.10.2002 new zone 

has been f01Jm d viz. North Western Railway with Head quarters at Jaipur and 
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·3· . . 
Ajmer Divis on falls within the newly formed North Western zone and 

consequently here has ~een -power -reshut1le which could not be. pleaded before the 

Hon'ble Trib mal as notice had not been issued to the respondents while passing 

the order <lat d 20.11.02. According to them the learned counsel for the original 
- ' 

applicant had pleaded that the General Man,ager was the only competent authority 

to consider'th ~application for compassionate appointment but in fact the father of 

the applicant had made an application dated 21.3.9.? for granting appointment to 

his dai1ghter !fiss Pooja Kulshrestha and the said application which is to addressed. 

to DR.t\1 Ajm r had been decided_ and the decision communicated vide order d_ated 

9.6.2000 by t e DRM vvho is the competent authority to ente1iain and consider the 
' ' 

repr~sentatio1 for compassionate appointment. According to· them consequent to 

the forrnati01 of new zone called North Vlestern Railway Zone, the General 

Mai~ager, Ch lrchgate, ~viumbai has ceased to have jurisdiction in the matter of 

compassionat ·appointment from I st December 2002 and the case ha-; been sent to 

the General N anager, North Western Railwa)t, Jaipur who has forwarded the same 

to the DRM jmer for needful. They have accordingly prayed that since the . 

Oonoral Mnn gor, Cht.irohgnto, Mumbni hi:.u:f 11u juriridil;.)tiun tho m·do1· pnrir.i'Od by tho 

1·ribunal is re uired to be re-called. 

2. Before .ve go into the merits ofthe case we would like to dyal with the JVIA . ' 
• ' ' ,! 

• I 

48/03. filed h) the original applicant praying for condonation of delay. The main 

plea taken b .' the original ·respondents is that since the General Jvianager, 

Churchgate, 1umbai is no more in power to d~cide such matters since 1st 

December 20 2 the orders· of the Tribunal cannot be 
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complied within the present form and hence the case has been sent to DRM Ajmer 

I for needfhl. This h s re~~!'.ed in some delay and they have prayed that" the same 

may be condoned b. the Tribunal. 

. . 
3. We have co sidered the prayer for condonation of delay and find that the 

delay is marginal a ld since the review has been sought mainly on the ground that 
. I 

the authority to wh m direction had been issued to consider th,e case does not any. 
' 

more have the juri diction to do so, we consider it proper to condone the delay. 

Accordingly the de ay is condoned and the MA is allowed. 

\ 

4. We have co sidered the ground taken by the original applicants in this R..A. 

and find that the o lly ground on which directions were given to respondent no. 1 

i.e. General Mana er, \Vesten1 Raihvay, Mumbai to consider the request of the 

applicant for com assionate appointment was the contention taken by the learned 

counsel for the a _ licant that DRM Ajmer is not the competent authority in this 

matter. Now that the original respondents have brought out clearly that after the 

formation of the ew zone the General Manager; \Vestern Railway, Mumbai does 

not have the juris iction and accordingly the case of the applicant has been finally 

sent back to DR Ajmer, the directions given in the OA by this Tribunal need : to 

be re-called. \Ve herefore order that the order passed in the OA No. 412/2002 on 

20 .11.2002 be re alled and the Q_A be placed before an appropriate bench for 

decision oh merit after hearing the learned counsel for both the parties. 

5. , RA stands 

~flJ~ 
(M.L. Jk~an 

; . l\i1ember ( J) 

~.;uv~ 
(G.C. Srivastava) 

Nfomber (A) 


